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114 THE CENTRAL RDNINISTRMIUE iRI8UAL ;HYDERMBAD dENCH 

AT HYUERABD 

O.P..Nj. 435 /90 

l.A No. 	 Dt.of Decision: 2-12-92 

P. \Jenkataramana 	
Petitioner 

?dvocate for jI pygppala Rao -- 	
the Psciltioner 
(5) 

- 	 - 	
- 	Uersug 

The Asstt. Superintendent, Telegraph Traf'fic(I/C) 
District Telegraph Office, Eluru, U.Codavori 

N.V. Rarnana 	 - 	
dvocate for 

the Respondent 
(5) 

CC F i N: 

-THE HCrPBLE MR. R. Balasubramanjan, Nember (Adrnn.) 

THE HO'3LE P9F. C.J. ROy, Member (Judi.) 

1.?hcther Reporters of local p&pers may 
be allowed to sce- the. judom6nt 

To be referred to the Rejortr or nit? 

Uhether their Lordshipa wish to see 
the fair CO 	ol thti Judgment? 

C 

4 • LJhc-ther it needs to be crculate.d to 
other Benches of the Iribunal? 

5. RemOrks of 'ics-Onairrnan in •:o1u - ns 
1 2 2,4 (to be aubrnitte.d to Hon'ble 
Ujcs-hairman whre he is not zn 
the Banch.) 	 - 

HRBS 

t j1Th  

J -.  



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

OR .435/90 
	

date of decision 	2-12-1992 

Between 

P. \Jenkataramana 

and 

The Assisfant Superintendept, 
Telenraph Traffic (i/c) 
o.t"...SflL Telegraph Office 

Godavari District 

The Superintendent 
Telegraph Traffic Division 
Rajahmundry 

The. Chief General Manager 
Telecommunica tions 
Andhra Pradesh 
My derabad 

Counsel for the applicant 

Counsel for the respondents 

CORAM 

Applicant 

Respondents 

J. Venugopala Rao, 
Advocate 

N.I. Rarnana, Standing 
Counsel for Central Govt. 

H ON • MR • H. BALASUBRAMANI AN, HERB ER (MORN.) 

HON. M.P. C.J. ROY, rERBER (JUOL.) 

J U d gfe n t 

(Order as per Hon. Mr, R. Balasubramanian, Member (Adrnn.) 

Learned counsel for the applicant has addressed a letter 

stating that this case is covered by a judgement of this 

Tribunal dated 2-4-1992 in OA.894/90. Sri Rarnana appearing 

for the respondents, however, pointed out that in the prayer 

in the OA, the applicant has challenged the order 
of 	 mina- 

tion which is not covered in the said Judgern ant. On this 

point Sri 'Jenugopala Rao stated that lie limits the prayer and 

urged for relief on the lines given in the judgement dated 

2-4-1992 in OA.1394/90. 
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Sri Ramana, however, pointed out that as of now 

there is no proposal on the part of the Department to 

recruit Group-D staff. Nevertheless, since the judge-

nEnt binds on the respondents only when they embark upon 

recruitrn2nt, we are giving similr direction as in 

JudgenEnt dated 2-4-199 in OA.694/90 viz., 

We direct the respondents to consider the case of 

the applicant, for absorption in Group-U in accordance with 

rules from the date the post became/becomes available 

provided applicant had continuopsly completed more than 

one year service in the Department of the respondents and 

further to protect the seniority of the applicant after 

such absorption in accordance with law. 

The exis disposed of with this with no order as 

to costs. 

(R. Balasubramanian) 	 (c.J. Ray) 
Nember(Admn.) 	 Membar(J.udl.) 

dated 	December 2, 1992 
Dictated in the Open Court 

isZ1 
sk 

To 
1.. The Assistant Superintendent 
Telegraph Trdfjc (I/c) tpk'4*4 Telegraph Office 

Sfnetst GOdavari Dist. 
2, The Superintendent, Telegraph Traffic ESvision, 

Rajahmundry, 
3.. The Chief General Manager, TelcconfnuniCations, 

AndhraPradesh, Hyderabad. 
One copy to Mr.J.Vaugopal Rao, Advocate, 
Advocates Association, High Court of A.P.Hyderabad. 

One copy to Mr.N.V.Ramana, Addl.CGSC.CAt.Hyd. 
One spate copy. 

pvnl. 
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IN THE CENTRAL ADMINI STRATI VE TRIBUNAL 
HYDERABAD BENCH; AT HYDERJ4BA'D 

THE HON'BLE MR. 	 V,C. 

AND 

THE HON'BLE MR.R. BALASUBRAMANIAN;N(A) 

THE HON'BLE MR.T.CH4WRASEKHAR REDDY:M(J) 

AN 
THE HON'BLE MR.C.J. ROY ; MEMBER(JTJDL) 

Dated; )--i2—"- 1992 

0 Ikea-W-JUDGMENT: 

R j-r/ Ck4/FS1 .No. 

in 

OIA.. 	c\o 

T.A.No. 	 (w.pm. 

ted:and Interim ultections issued 

Alloffcç 	
/ 

Dispos d of with directions 

Dismissfed 

Dismis9ed as with drawn 

DismiSed for default 
M 7. nrhrtd/p.o.icintciti -- 
No order as to costs. '- 	- 

pVm. 

Central 	
jrfflulldt 

- 	
oCI992 

ffyr*I&AFAD UBNCH. 




